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CENTRAL ADMINISTRATIVE TRIBUNAL

KOLKATA BENCH ~
No. O.A. 350/1304/2020  Date of order: 24.12.2020
Ptesén:i: x HON BLE SMT. MANJULA DAS, MEMBER (J)
- . ' Q7Ashok ‘Dey, son-of late Ramchandra Dey. - . , o
I as a refired employee designated: as ‘
. Fitter-1° under , Sr. DME, Mechanical
S ‘Deportment ot  Nimpura, Kharagpur,
| SRR - South .Eastern Railway, residing at Sipai ;”g T e
¢ - . Ddngd,Souih.Indu; nearSipai Danga Kali L

_ Mandir, P.O. Kharagpur. P.S. Kharagpur, Sy
- District- Paschim Medinipur, Pin- 721 301. SR
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-Versus-

!
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T
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Ny 1. " The“Union of India, service through..the
S _ Principal Secretary, Minisiry of Railway,
Lo - Governmerit of India, Rail Bhawan. New -
P - - Delhi-i10001.

P 2. IhE. General Manager, S.E. Railwoy, -
L Garden Reach, Kolkata- 700 043.

3. Chief.Personnel Officer, S.E. Rly. GRC, S.E.
Raitwdy, “Garden Reach,Kolkata-: -700-
- 043.
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4, D:v:saonol Railwoy :Manager, $.E. Raitway,
Kharogpur P.O. &PS. Kheragpur District-

‘dm.

Gschmﬂ“Medmtpur Pm— 721 301.
x ,
~'. L ..Respondents
- .“Q" 3 :c, 3 .. .
“§ pa , )
_ For fhe%ppitcont : Sri T.X. Biswas
For*the, Respondenis : Sri Amoi Kumar Dutta

~.-Befmg c:ggneved' with ..the ~action: of the

.

responde‘nt . authorities;  the “:applicant  has

‘lcpbrodChed this_ Triounal under Section 19 of -the

S

Admnms’srohve Tnbunc{s Act, 1985 with the fo!}owmg

- &518(c) The. respondents be directed to re-fixation of his
-+ scale of pay at per with the b CPC, 6 CRC ond 7%
- CPC since from 1990 till the date of superannUation
* -of. your applicant {i.e. 30.06.2020) with ali incidento!
- and consequential  benefils upon re-fixation  of
“moithly pension of revised rate - with -arrears -as .
_afofesaid:al par with that of other regular/permanent: |
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employees of the Raliway under similorly situated like:
Badal Das & Ors. os aforesaid and to pay andfor
.exiend to the applicont olf arrear Service Graluity.
“feave Solary. GIS. - Roilwoy Heath “~Scheme,
“_. Commuicnon Vaolye of ‘Pension {cfter re-fixation of
EELEY ‘;permon] with: ather -emoluments and/or berefifs of

"two sefs of complimentary poss with immediole

Pyl weffeci

:_'[b}', cosis

.,(c} Any other or furdher order or- orders to whfch !he '
;. applicant moy be found enhﬂed by ihss Lecmed
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~ CentralPay. Commission,.7h Central Pay Commission.

C o A

CL ﬁngﬁé‘*?ﬁéﬁﬁ()liOZiﬂ 990 4ill 'the,.d.qié of superannuation
6ﬁ3{t§é§'cb§l_ig:cnt.: On dquery .a@s. o ~whether the

k]

did .make -any representation before: the

2,

g;:qb'ﬁo f{i:cjié??tou.fho_ﬁfy befere ..approaching ' this .~

R

- TribuAGIESHTK. Biswas, learned. counsehappearing. for

thé""s'c‘;p;pr}{:b%ﬂg-.fq_sr‘iy;-:sé:‘tsr‘:'ﬁ'is.tedgﬂhof applicant did
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authority: " -but. for * comipaling " 2
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pensionary .'{oeneﬁi‘s, he ‘has.approached this Tibunol

for redressal.
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4. Keeping in view of the above. | deem it fit and -

proper.to direct the respondent No. 2 & 4 fo deal with

the matter as soon as possibie so as to enabie the -

applicant to get his claims. Accordingly, without

t' e , going ‘info the merit of the case and without

| eg(bfe’é_s’ihg any -opinion, | direct the respondent Nos. 2
S & 4 to consider the case/grievance of the applicant

_ made in hef representation dated 13.10.2020, which is

K ';j:'f;i_fétid:ﬁjé’juitﬁ;fhem and dispose- of it by passing @

fﬁe’qsgi)hgdt;c:é’d speaking order within a'period of three
months from the date of receipt of a copy of this

. . order.
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T 5 "it.js made clear that whatever decision so
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commiunicated to the applicant forthwith, ;
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6. . hope and trust thot the respondent Nos

TR g *

a expedﬁelously by considéfing his grievances.,

disp :

b -

osed of.
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. Théte shdll be no-orderasic costs: .
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4, shdll, consider the case of the applicant - 55

7. "'Wiih the above directions, Q.A. stands

ULA DAS)
- MEMBER-(J)
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